- 15 Amendment Reply ﬁled by the Apphcant

LT | |
7 o CENTRAL ADMINISTRATIVE TRIBUNAL | o Yy
) , , GUWAHATI BENCH :

GUWAHATI-OS

(DEST RUCTION OF RECORD RULES 1990)

INDEX
\m A No

$

RA/C. PNo..
| l_,_i.:Orders Sheet@ﬁm w%fﬁoé .
| 2. Juc:;rfr);ejr;cq/'oor(c/ier dtd. 25| og[,mo ...... Pf? .ﬁr“/. ....... £0,. R0 MIOOM
3. Judgrnent & Order dtd........... +ernoReceived from H. C/ Supreme Court
4, OAWIO ..... S— Pgi .......... 2"3
5 EP/I\Q}/MJ(D({ ...................... R Ol S tq....‘f; .............
6. R.A/C.P...... et e '.P,g ..... civeens .;.'.'i.;..,to;r;....ff.. o
7. WS... Mm&dha ‘K%.p@’?ﬁ&v\}&?g,...,...}jf—,.;...'i.'.._._'..to..';'i;.—'l.",%...,.... o
8. Rejomder...; .............. cererereiereetsenans _...Pg;.._.'......" ..... ST - S S
9 Rep'-ly..__.' ................................................ Pleveeesriene foevetveestObneerssssensenes
10 Any other Papers .................................. Pgiverriiivnne PP L PRI
: ,1-1. Memo of Appearance..._..'.".".‘.'..'..' .........
T :'Aiiditioxial~Afr1davit...............-...; ....... it ——_
., » | 13. Wntten Argurnents ....... reveseersseresnsusesaes eeveneeeneses
1 «"_‘;14 Amendernent Reply by Respondents .......

£00000000000000000000900000000880000s000000000s

16 Counter Reply.................,.., ...... eeeererresarenneranss

'SECTION OFFICER (Judl)



e f— e

S

CENTRAL,

SORM NO. 4
(SP3 ZULE 42 ) .
ADMINISTRATIVE  TRTBUNAL
GUWAHATI  BENGH,. | | e

ORUER SHEET SR

17"(1 .r\ )T:,/ 11"'9‘6“'Dﬁ+h /Ff—\DL FrJ-A?/ R\~v.4 [\J’\"_L ) 5?4 Zwé | ﬁ

f

plics: t(S) ded gVaipen CA. Nulj

g T R AT T ey

N s Tt o sm T a2

CLor 2 oss . R

1+ AN J St
e e = e

- Ad Avocate for the Applicant M“ ‘DG NMY) > L‘ ‘2‘ oo0sa ‘&"én(zwuh‘

S i s e 1 e

Counsel for the RG_Lmay/ CeG.S.Ce Clc;se

T T T vt e e =n e e e R g e ra e e oy o
TTIIEI0 12 e v vw i y mum e v e - e e 7 T v i < e a4t 2y g

OF.L I\Jl. l\JOTb

| DHTF b OFCER OF THE Tpfwmmr

T e e e i e s Rt i
{
i ‘8.3.2004 ; None appears for the applicant.
' | ! 'List the case on 15.3.2008 for admissi
e i "on.
Lof2(0q v o

Member (&)

'15.3,2004 Pass over for the day.

e ; | 2 P
oD ; Member (A)

mb A _
?16.3.200é The O.A. 18 admitted, issue

' notice to the parties, returnablg by

-
1

740{{C£~ Bz€7f0QDY'C¢€; i four weeks.

l6/3] 64 2% te

uhMAW“}—- !

Dfs

%DW

[$

/n,o/‘s jﬁ

£]

64

? 7

1 ) List on 22.4.2004 for crder.

! kﬁv»member (a)

w33 m ms sges s



0iA. -59/2004

o
ot
q/ "@-. “i‘ : %

22,4,2004

o \2y
-

[
$.Cy for the respondents four weeks |
time is granted to take instructions ;
in the matter. List on 24,5,2004 i
for srdex admission. i

| \ &bmbég (A)
mb |
24.5.2004 List on 11.6.2004 for orders.
¥
\c@M ‘
Member (A) ~
mb

- A’Q)CMC( relua m
&T\zm @e3f ~-No-24.

° - .

i,

T TN
‘ ‘\\\\v-\ e e
11.6.2004 List on 5.7.2004 for orders. '
i " o _ éemher (A)
1 . * . . ‘
‘,\'ﬂ“%'b"f : DR \‘ .
Lo - 25 .8.04 - Heard counselfor the parties at
N /; Fedpomdud

length. As per order recorded separaégly
C.A. has been disposed of.

‘Member (a)

) >)7,AVAV QNQm%G}V\ALMOf,

i
N

' ‘gice=-Chairman

98570 | - o

o s ety serznen
O R IVo- 2, 2.

A//)/ A&r’éEcm,_ ‘27’/—9(\4

"%O, 9/.0}

o.cgnd

.Y
w5,



; . | CENTRAL AUMINISTRATIVE TRIBUNAL
4 | GUWAHAT I BENCH

f | |
0.A. / XK. No. . . 59 . of 2004/

|
| ! :
| DATE OF DECISION 25+842004f.-----

R — R N

°

. | Shri Nripen Chandra Nath =, . . . .APPLICANT(S).

r - PNl o) s
. .#OSri,L,R.Bara . . . v . e e e e+ e e s +.. . ADVOCATE FOR THE
APPLICANT(S) .

I l,

-‘ I| N
' | - VERSUS -

O | y
| _Union of India & Othersy = = | | . . . .RESPONDENT(S).

1 _ f
J ) .
. $ri AiDeb Roy, SRJ/G.GeSeCe, . . . . . . . . . ADVOCATE FOR THE
|  RESPONDENT(S) .

|
.
N |
| THE HoN'BLE SHRI HON'BLE SHRI D. C, VERMA, VICE CHAIRMAN (J).
; ﬁON‘BLE SHRI K. V. PRAHLADANj’ ADMINISTRATIVE MEMBER.

b
Whether Reporters of local papers may be allowed to see

%tie judgment ?
| T# be referred to the Reporter or not ?
i . 7<

| E
: | Whether their Lordships wish to see the fair copy of the
\ | judgment ?
it
- ,
» Whether the judgment is to be circulated to the other

' Benches ?

[
-

|
? #udgment delivered by Ho'ble Vice=Chairmang
. E
B
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CENTRAL ADMINISTRATIVE TRIBUNAL, GUWAHATI BENCH.
Original Application No. 58 of 2004.

Date of Order : This the 25th Day of August,2004.

The Hon'‘'ble Shri D.C.Verma, Vice«Chairman
The Hon'ble Shri K.V.Prahladan, Administrative Member .

Shri Nripen Chandra Nath,

8/o late Sastha Ram Nath,

Resident of Ghumati Gaon,

P.C. Mikirbheta,

Dist. Marigaon (Assam) e + o Applicant

By Advocate Sri L.R.Bora.
- Versus =

1. Union of India,
represented by the Cabinet Secretary,
Department of Communications (posts)
Bikaneer House, Sahjahan Road,
New Delhi.

2+ The post Master General,
assam Region, Dibrugarh.

3. The Director of postal Services,
Assam Region, Dibrugarh.
4. The Superintendent of Post COffices,

Nagacn Division; -
Nagaon=-782001. e + » Respondents.

By Sri A.Deb Roy, SE.£.G.S5.C.

ORD

It

R

D.C.VERMA (V.C)

By this 0.a. the applicant has prayed that the
crder dated 22.2.02 should not be treated as suspension

T L o poad 7
order and other consequential benefits.

2. The respondents have filed their written statement
and submitted that the relief claimed in the 0.A. does
not survive.

3. From ﬁhe pleadings and cn perusal of record it
appears that the applicant was working as Sub post Master
at Hamren S$.0. for the period during leave vacancy of

the regular incumbent. However, after return of the

v
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regular incumbent the applicant did not hand over charge

for which the applicant was suspended on 22.2.02. Subsequently

on enqguiry it was found that there was nc monetary irregu-
larity during the period against the official when he worked
as Sub Post Master, Hamren. Consequently the respondents by
order dated 2.4.02 revoked the order of suspension and by
another order dated 19.5.04 the period of suspension has
been regularised and has been treated as "spent on duty for
all purposes." The respondents submitted that the dues
payable to the applicant for the period from 22.2.02 to
2.4.02 has also been pai§227.5.04. The present O.A was
filed in March, 2004 and the orders with regard to revoca-
tion of suspension order, regularisaticn of the period of
suspension and payment of dues for the susPension pericd
was made after the filing of the 0.A. At the time of filing
cf the 0.A. the applicant had some grievances but all the
grievances are now stands redressed. The relief claimed
therefore does not survivé. The ©.A. 1s stands decided

accordingly and disposed of. NO COStS.

\va 9’/(

( K.V.PRAHLADAN ) _ ( DJC.VERMA )
ADMINISTRATIVE MEMBER VICE CHAIRMAN
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DISTRICT s MORIGAON.  4MAR2(L.

BEFORE THE CENTRAL %gﬁihﬁsﬁkﬁmi§E TRIBUNAL GUWAHATI BENCH.
- tcheti 800 el

e

: "
Ca§e NO. OOA'Q .S ? /040

Sri Nripen Ch. Nath

~---=Applicant.
Union of India & Ors. ,
--=-=Respondent.

SYNOPSIS

Postal Assistant on 8-11-96. Thereafter he was sent for

postal training at Darbhanga for 75 days and at DPispur

for his computer training.

\

After completion of his training the petitioner -
was postéd at Hamren S.0. But he was suspendéd>on 22.2.02,
Nordepertmental proceedings were dréwn against the
petitioner and as such the suspension order was revoked
on 2.4.02¢ In his service Book the order of suspension
was recorded without any proof of guilt on the part of
the petitioner. It was done purely done out of the

personal grnége of the superintendent.

The petitioner apprechends that the recording of
the service book might adversely affect in the fuﬁure
service carrier of the petitioner. |

And as such this petition is filed to direct the
Respondents to strike off the record of suspension order
in his sexvice Book.

There is a question of limitation and condonation

petition is filed seperately.



&  DISTRICT s MORIGAON,

'BEFORE THE CENTRAL ADMINISTRATIVE TRIBUNAL,GUWAHATI ;gCH

. 12§
2%
CASE NO, O.A. §9 /2004, \E

sri Nripen Ch, Nath ececaaea APPLICANT.
- Vse

Union of India & Ors, =e=w==-- RESPONDENTS.

I N D E X

© Slmo, particulare | Page
1. Petition 1to9
2 Annexure-1 10
3. Annexure-II 11
4, Annexure-111 12 to 14
5. Annexure-1v 15
6. Annexure«V 16
| 7. annexare-vVi » 17 to 18
8. annexure-ViI 19
9. Annexure-VIII 20
10. Annexure-IX 21
11, Annexure-X | 22
12, Annexure-XI 23 to 24
i3, Annexure-XIl 25

sitea by- (laksll focgi 1o

Advocate,
Dt.
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DISTRICT : MARIGAON,

BEFORE THE‘CENTRAL ADMINISTRATIVE TRIBUNAL: GUWAHATI BENCH,

CASE NO, O.A. §9 /2004

IN THE MATTER OF 3

aAn application under Section 19

of the Administrative Tribunal
act, 1985

AND

IN THE MATTER OF :
shri Nripen chandra Nath

s/o. Late Sastha Ram Nath
Resident of Ghumati gaon,
P.5. Mikir bheta

P.0, Mikirbheta

District of Marigaon (Assam)
—=e~-APPLICANT,

e,

VERSUS

1. Union of India
Represented by the Cabinet Secretary

Department of Communications (Posts)
'Bikaneer House, Sahjahan Road,
New Delhi.
9, The Post Master General,
Assam Region, |
Dibrugarh.

contd...2.




(2)

/

3. The bPirector , Postal servicesg

Assam Region; Dibxugath

4. The superintendent of Post Office éé

Nagaoh Divigion, <
Nagaon-782001 .
~--~-RESPONDENTS <Y

DETAILS OF APPLICATION

1. PARTICULARS OF THE ORDERS AGAINST WHICH THE APPLICATION
_ That this application is directed in connection
with the oxders passed by the superintendent of Post
offices Nagaon Division;'ﬂagaon on 22-2-2002 and 2-4-02

respectively in File No._B¥165.

2. JURLSDICTION 3
| "ihat this applicant declares that the subject'
mattér of_the'applicétion is within the‘jutisdiction
of this Hon'ble Tribunal.
s LMTATTON 4
'That this applicapt declares that the application

is time barred and as such an application under section

21 (3) of the Administrative Tribunal Act, 1985 has

been filed separately.

ContGecee3e



(3)
. . \

4. EACTS OF THE CASE 3

4.(1)

L]

4.(2)

4.(3)

That the applicant is a Citizen of India by

birth having his permanent residence at Village Q‘{
sm Ghumati gaon under P.S. Mikirbheta in the %

District of Marigaon and as such he is entitled .
to the rights and privileges guaranted by the
constitution of India and the laws framed

thereunder.

That the applicant was selected for the post of
Postal Assistant by the superintendent of Post
Offices Nagaon Division on. 8-11-96 vide the
appointment letter No. B.1/Rect/(con)/ PA and

| accordingly joined in the post at Nagaon’ Division.

A copyofvt.he; appointment letter has been
annexed and marked the same a's“vA'nnekurﬁe'-i

‘to this' applicat ion.

That thexeafter the applicant along with others was
sent for undergoing institutional training at Postal

 training Centre at Darbhanga. After successful

comp.,letionvof' 75 days theoritical training, the
applicant was directed to report to the office at
Nagaon Division (81.No. 66) The post of the applicant
wés confirmed on 8-9-98. The applicant was again
directed to attend the computer training Centre at
Dispur Post office Complex on 15=5-01.

All the coples of the above documents are

annexed' herewith as Annexures - II to VI to

this application.
Contdeeeede



4. (4)

4.(5)

v
\

§
X
3
:

(4)

That at the relevant times the applicant was

working}as Sub-Post Master at Hamreng S.0. But

{

he was placed under m suspension with immediate

effect from 22«2-02 by the oxders of the s
supérintendent of Post Offices, Nagaon Division N

- wide Rhe herein referred to the Respondent No.4

vide the file No. B-165. The reason of suspension

was not specifically stated on the sugpension

orders £ but it was stated that the disciplinary

proceedings against the applicant was contemplated.
It was further stated that during the period of
suspension the applicant should remain at the Head
Quarter of Hamren and that’the applicant should
not leave the Head Quarter without obtaining the

previous permission of the superintendent of Post

offices, Nagaon Division.

A copy of the said suspension order dated

22-2-02 has been annexed hereto as Annexure-VI

to this application.

That it is to be noted here that no reason of
suspension, allegation. charges etc, were stated in
the suspension orders, but it was purely personal
grudge of the superintendent against the applicant
not related to the discharge of any official
duties.

Contd--S.



4. (6)

4.(7)

4.(8)

\7

\§
(5) Q{
That thereafter on 27-3-02 the Superintendent éi
of Post offices, Nagaon Division, herein referred
to the Respondent No.4 issued another letter to
the applicant stating that the applicant would <
draw the subsistence allowance at an amount equalcxz\
to the leave salary admissible to him as if he had
been on leave on half pay and in addition to D.A.

i1f admissible on basis of such leave etc.

A copy of the said order has been annexed

herewith and marked the same as Annexure-VIII _

to this application.

That on failure of thevRespondent No.4 to submit
any allegations, charge sheet, diéciplinary
proceedings against the applicant, the Respondent
No.4 was compelled to xevoke the suspension ordexé
against the applicant on 2-4-02 in file No. B=-165,
The orxder of the Respondent No.4 was QShri Nipen
Chandra Nath' P.A. on revocation of the suspension
6rder is t;ahsferied an& posted as PQA: at Nagaon
had head qﬁarters.

A copy 9f the said orders has been annexed

herewith and marked the same-as'Anhéxuré'ix

and Annexure X to this application.

That while the Respondent No.4 failed to institute any

‘departmental proceedings against the applicant for

no offence of the applicant the Respondent No.4 was

compelled to revoke the orders of suspension. But

Contd~se.6.



4.(9)

4.(10)

4.(11)

4.(12)

Se
5.(1)

11

(6)

after revocation of the suspension orders the dues f%
payable to the applicant during the period of
suspension from 22-2-02 to 2-4-02 is not yet paid.
The applicant left the matter on leave of this
Hon'ble Central Administrative Tribunal for direction

to the balance amount to the applicant,

-/4f;y{ /\/inghy»\

That the applicant referred the matter to the
Respondents No,2 and 3 but no response wés found .

A copy of the sald representation is annexed herewith
;s,Annéxﬁfe-xiAand the post receipts as XI(1l), XI(2)
and XI(3);,Even after revocation of suspension order
the petitioner f£iled appeal to the Postmaster General
(Reapondent.No.z) to strike off the suspension order
from the service book on 29-8«03., Annexed as Annexure=
XII.

That ﬁhe applicant submits that the impugned action

of the Respondent No.4 against the applicant is
violative of Article 14, 19, 21 and 311 of the
Constitution of India,

That the applicant submits that there is no other
alternative remedy and the relief sought herein would

be just, proper and adequate,

That this application is made bonafide and for ends
of justice,

GROUNDS FOR RELIEF WITH LEGAL PROVISION -:
For that the action of the Respondent No.4 was malafide

and illegal and with evil design and motive to harm the
applicant and as such the impugned action may be

interfarred by this Hon'ble Tribunal, |
Contd‘o ..'.7.



5.(2)

5.(3)

5.(4)

5.(5)

5.(6)

5.7

6. (8)

6.

N

- /VQVf%%/\;ézL\\/WZoxf

(7)

For that by the impugned action of the
Respondent No.4 have affected the future service

life of the applicant in promotion.

Ao,

For that the entry of the suspension orders of
the Respondent No.4 in the service book of the
appl icant would be highly injurious in his future

service life and as such the'said entry if any

‘shodld be strike off from the service booke.

For that the impugned action of the Respondent No.4
have affected the livelihood of the applicant by
not paying his back wages which he is entitled to

from 22-2-02 to 2-4-02.

For that the impugned action of the respondents

has caused great hardships and injustice to the

appl icant.

For that the impugned action is violative of the
Articles 14,19,21 and 311 of the constitution of
India. |

For that the impugned action is violative of the

Principles of natural justice.

~For that in any view of the matter the impugned

action of the respondent No.4 is to be strike of

from the service book of the applicant.

DETAIL OF RELIEF EXHAUSTED 3

That there is no other alternative remedy available
to the applicant except invoking the jurisdiction

of this Hon'ble Tribunal under section 19 of the

Administrative Tribunal Act, 1985.
. contd...80 X
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8.

8.(1)

8.(2)

8.(3)

8.(4)

8=

ANY OTHER COURT.

S~
MATTERS NOT PREVIOUSELY FILED OR PENDING BEFORE °§§
\

That the applicant declares that he has not &
filed any application, writ petition or any suit v<1\
in respect of this subject matter of the instant
application before any other Court, authority or any
other bench of this Hon'ble Tribunal nor any other
such application writ petition or suit is pending
before any of them and this only the application
by which the applicant has sought for remedy.

RELIEF PRAYED FOR 2

Under the facts and circumstances stated
above in this application the applicant prays forlthe

follovwing reliefs.

To direct the Respondents not to treat the
suspension orxder passed on 22-2-02 by the Respondent

N°Q4' as SUSPGHSioa at a].lo

-

To direct the Respondents not to make any entry of
the suspension order in the service book of the

applicant

To direct the Respondents to release the back
ways for the suspension period from 22-2-02 to
2"4"02' | .
To pass any other order or orders which would not
affect the future service or promotion of the

applicant,
Contd=-=9,



8+(5)

8.(6)

9

10.

1l1.

12,

To direct the respondénts to pay the costs of

the case.

W%/%\/Wg

To accept the limitation petition by condoning

the delay in filing this application.

A

INTERIM ORDER

Pending final decision of this application the
Respondents may be directed to pay the back wages

for the period of suspension from 22-2—-_02 i:o 2-?4-02.

APPLICATION IS FILED THROUGH ADVOCATESS

1. shri p.C. Nath

2. shri L;R;.Bora,

3. Miss R. Thakuria
PARTICULARS OF I.P.O. 3
No. 111G 3¥g240

Date of Issue - 20 2. 200Yy.

Isgsued From - Guwahati

Payable at- Guwahati.

LIST OF ENCLOSURES

As stated in the Index.

VERIFICATION

I, Nripen Chandra Nath, aged 3/ years, Son of

Late Sastha Ram Nath, by occupation Postal Service,
resident of Ghumati gaon, P.S. Mikir bheta in the
District of Marigaon , herein referred to the applicant
do hereby verify that the contents made in above paras
are true and correcte.

And I sign this verification on this 20 th day of

February/2004.

Date 3 Lc/t/‘“" %ﬁ Ol\/ﬂw\/
Guwahati. Signatuzre.

Places
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DEPARTMONT CF POST : INDIA ~ ' -
OFFICT CF THE SUPDT, CF POST CEFICES, NAGAON DN, NACAON-782001

Memo No. B1/2/G/Ch IV Dated at Na,aon (Assan), the 14 Feb 97

- The followinc deoartnental and out31der candldates o
of this Division now undergo:nc institutional training.at Postal”
- Training Centre, Darbhanga on their successful completion. of
prescribed course of training--are hereby appointed provisionally
as temporary Postal Assistants in the scale of pay Rse 97525~
1150-30-1660/~ from the date of joining at the offices shown
against their names, The appointment is purely “temporary. and
liable to bé terminated at any (time by one month's notice from
either side. They will be on nrobatlon for 2 (two) years before
they are considered for conflrmatlon, :

Names of the candldates I ‘ OCffice of"posting i.
' Departmental }
1. Shr1 Rakhal Krishna Roy (K=7) PA,'Nagaon'H.O;
"~ 2, "™ Dipak Acharjee 5 ~10; _ PA, Diphu H,0,

3, " Kartik Gayan K-16) - PA, Rupahi S,0., -
4y ". Bishnu' Ram Dutta (K-36) ~ ' PA, Daboka s.o.: e

* of Guwahati Division, -~ ' v

©altyilad to this D1v151on. : PA, Jarwunamukh S.,0, R
5. MNd, Abdul Mutalib (K-58) of _ vice Shr1 G, Saha trnsfd

Guwahati Division ! , _ .
allotted to this DlVlSlon. . - T e .‘

Out51der Candldates'

14 Shri Ranjlt Kumar Barlk (A 14) PA, Haibargaon S,0, = @ omremee

vice Shri Dilip Kumar-
oo C A ;- Saikia transferred,.
2, Pradlp Kre Debnath SA—25; - PA. Diphu H.O,

PA; Diphu-H,0,

r o) "% Nripendra Ch, Nath {(A-25 )
V' #4, Miss Jilmil Dev1 (8—2) . PA, Dlphu H o.

o R N

L DY

(i) shri Gopal Ch. Saha, PA- JanunamuLh S.0. on’ being relleved
- wkXX on transfer-will join as PA, Magaon.H,C, A

(ii) Shri Dilip Kr,. Saikla, PA, Haibargaon $,0. on being
reléeved on transfer will' join as PA, Nagaon H,O,..0
. The OfflClal ‘at serial (i) will not get any TA/TP as his

transfer is at hls request

g LT e ( B, HAZAﬂIiA e -
(% : SEETRRTPITE o Supdt. of Post Offices’

‘Nagaon Dn.ﬂ&g%gon—? 2001

Cdpy for 1nformat10n and nece ssary actlon to -

. 9. The candldates concernOd. e T
.10-18, P/Fs of the officials, ' "';q-.*qg Qf\“fn

.19-20, The Postmaster, Nagaon/Dlphu H 0, Rt C
" 21, The Chief: Postnaster General (Staff), Assan Circle,. -
Guwahati-781001, o Loty RN

22.. The Director,: Postal Tralnlnr Centre, Darbhanga WeTasty, B
his no. H-1/TR: /339 postal(Df and H- 1/TRC/339 Postal(O)
dated 21,01,97, , C
23, The Acctt Dvl Offlce, Iataon.
24~25 CC/ Spar S .o

Supdt. 0T Post O'ficeszﬁ
Magacn Dn. Nacaon—782001

- SN I R T RN
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f-_ . GOVT. OF INDIA, DEPARTMENT~0F_D05Ti" . T
j‘ﬁfflce of the Director, Dostal Training Centre, »Darbhanga. l

. Sy o

S Moo Moa H-l/TRG/339_Postal ), iDtd;”at PTC/DDﬁ,ithc_07;03{1997q,

. on -successful completion of 75 days théofitical'training, o ?@
“ne underment ioned candidates of 339 postal outsider Training Sessi-
. are hereby releived in the aftcer-noon. of 07,03.97 and are dlrcct-
LA uo report to-the offices noted ggainst their names for practical/
Posiing., ’ I S ' ‘ '

N ) . . L N . N u/ . ) .
ci o ylane of the official .. . sec/Roll  Place of posting/
Mo - L _practical troinig
.“:..; ar s - ,-......--..--:-2-.0-.-._..-.,.—--_..-—._-.—--—.—---— —-—-—-- ——l—-..-s-llmé:n-—na-‘n--—————-—:u.ﬂ—u..--—.——o—-—-—-

53008 terth Presy., No. B=1/0TC/XIT/out., dtd, 12,12.96.

..... e e i o e S0t S $10 0 e e WD e T s s G e e R e v e i e e s o S9e 0 e w207 e e o O W

. ' . . [ R | FUIE I B ST P .
1. Mies Mitali Howlader A=l S5P0s North Presy.

ﬁﬁEEﬁmﬁ9£§§-93l;_ﬁﬁz,Dé:éZZ992%299EZEEQEEEEQZEB,IE;_QEQ:22;52;29-

2 3ri Dilip Kumar Dasak A-18. SSPOs‘North_Cal.
3 " Frasanta Kumar DBasak - A-20 .o R ,f
Sstug nonkura No. D21/approved/ch VII, dtds 13.12.96. i
T S
4,  B8ri naidyanath Mandi- - ) CA-40 -1 8SFQs Dankura o
58105 _North Frosy., No. Drl/PTC/XII/out., dtds 12.12.20. S
5, Miss Mousumi Ghosh - p-4 . 8SUOs North irgcsy )
svos Murshidabad No, D2/CKs/Trg/vt. III, deds 13.12.26. . B
G Smt .>andana Ghosh'Mallick n=-9 . SEOs Mu:shidahaﬂ T
sspus_burdwan No, R-126/ch Vs dtd. 13:12.26. - »
7. sri Murari Mohan Sarkar o n-16  '88l'0s Durdwan
sp0s Murshidabad Mo. D2/CKs/Trg/iart III, dtd. 13.12,96.
-t x-S CS e T s g vt ST e By et S wmn cnwt @t Bn e v B {0 o w2  wn o - o o m e .o \
8, Sri sunil Pauria : =17 . spts Murshidabad
D, " Sayantan Roy ’ n=34 L
10, " Ranjit Majumdar =35 . ’ .
ssi0s_Howcah No. BL/TRG/outsider/tart II, dtd. 13.12.20- | !
11. Sri soumyajit Das ‘ n-10 - . Ssies Howrah-
§870s North Dresy., No. D=1/PTC/XII/ch I, dtd, 12,12.96. . R o
“““““““““““““““““ Lottt hndenb bbb et “""'"’ e e o . o ‘ i 4
12, S8ri sanjay Talukdar ' . N=~33 .. B8Sr0s No:th-rrcsy,i
_ ) . N.E. Circle - o
spus_phammanagar No. Di23/C/MNR/ch I, (&ds 22:11.98 - e
13, &mt.Lallaumzual i _ . A=2 }jlarmaﬁagar HO
14. " 3ila Chanda : A= M
: s ' . o ) RS A
15. "  3andhya :xbbarma ' p~-10 - " S
16. Sri Basabjit Das nDhowmik . =23 oo
etus_Arunachal_pradosh No. D=2/42-N, dtds 2.12.28. |
17. Hrs.Lohita Gayari a5 ' SPOSléfgnﬁchal’
13, Miss Malini eory . a7 ! ‘fv
(Contd wansas )
‘ ) \‘ -_..;I s e
2 RS e "
1 ./ /



.
‘ | \‘7‘1
s 2 3 . | \H

2| : 3 I N

Yoo i o B el D
DRS_Nagaland No. D=7/Cler/Rart/IVs 0td. 3,12.96.:

,rlég,aMiss"Elizabeth_Yah;ﬁan "fi“j ' a1l . ';Dhnaﬁgf~30‘
?d,'-" " Menuoviu Lu¢nyouhu';' S 1.'Bwli' o dehima‘Hbl
.Zln'~”*_ Bééh:RaChol-Mathéw . jthB ‘ , Dimapu? sc
58.us_Meghalaya Nos D2-miduction Trg,, dtds 2.12:96.

22, N4, Mahmood Alam a5 SSI'Gs Meghal ya
23, sri subhajit Choudhury C a-26 " o
24, " Hilanjan mtta choudhury ' a=27 ‘ "

25. " Elvin Roy My;t@phg  “ L . A-28 Mongstoin SO
26. % panraplang sumer A-29 - sSpOs Meghalya
27. " - Gilbert L, Sanpru } oa-300 0 .
23, " Binod Kﬁmar_ L .. =14   ? oo ‘
20, " Chanchalﬂkumar Nas - n-36 ~1   " \
30, " Ram:hyani Yadav c .D-41.‘>5>3' "~.'”,

' . nihar circle : o
spee_Ciridih No. B-1/TRG/Imduction/95, ded. 5.12.96.

31, -smt.pinita Kumari . o a-3 ' Giridih Ho
32. "  shobha Gupta , R Y R
33, Sri arvind Kumar Singh ' oooa-17
34, " Sunil Kumar Gupﬁé - L n-20 "

35, Smt.Sima Kumari | | oper
svos_Hazaribagh Mo, D=1/Trg/ch IV, dtds 3.12.26.
36, oSmt.,Purnima Kumari ' A-8 v vHazéribdgh HO
37. Sri chhanguri id. singh . p-15  Rangarh Cantt.
38, "  shivji raswan | me22 "
§£9§"§33999£§3_§3:_El:lQZIEQZSD“EEL_QEQ:_12312;25; |
39,  Miss Blizabeth Soreng a9 Vvlsros_sitdmarhi
sp0s_Bhagalpur N2. Dlsvostal Trg(out), dtds 16.12.26.
40, 38ri sanjay Kumar ' a-12 SI'0s Dhagalpur
41, " Niranjan lXumar Thakur ' a-13 woo |
§E§Q§~§§X9,§QL"QZZEZBSSEElzzﬁz992§§§95z-9§§:-11:52;2§;
42, sri Baidyanath Prasad S  A-19 . Gaya HO
43. " arvind Kumar Verma : A-24 S
a4, " Ignatius ciah _ ' A~35 3 "
sp0s_murangabad No._D2-1/UA/gelection/96, dtds ¢.12.95.
45, Sri Ajit Kumar sinhé _ A-21 ‘ SI'0s Auréngabdd
EEEE“ZEEES9-&9;_QE:ZZZEBQBSEEQE,T£Q12§A_§§§;”EZ:EZ;2§~'
16. Sri vivekanand Kumar ‘ '14 aA=34 Chona Ramnagar SC
Syus_ihojpur Nos D1-38/ch II, dtd. 12.12.26. -
47, Md, ashfi ' -1 a=36 Bihia so
43, sri Rana Ranjit Kr. Singh . D=19 vNannazar SC

ey

P

RS SIS .

it
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£202rs3 No» DR-50, dtd, 16,12

16412,96,
' Sri' Sachin ;utta 'R(:>y'- »
" " Rajiv Ranjan . L
________________________ i;QEQ:;f:EQ:QG' .
51. Miss ‘Saroj khoya

S80S _Saran No, B2212/Trg/ch vII, atdy 6.1

52, Md. Salim Javeq

88:0s P'atna No, B1-42 Qutsider/Trg/os, dtd, 10,12,

54,  sri Sanjeev Mohan Mishra _
SiCs: M'onger“No. Dl-ggzi’@_zzg[()uts\idor, dtd, 1

S e et e vy e e 2 Tt ot s o e e o e T 0 % 1 o s s e o ok o o e

55. 8ri om ¥Frakash pPrasad

Sr0s Madhubani no, JDR-ZBZInduction[TrgZQS, atd, 12;12.9_6.

........—..-.—.—-.-.-.——.....—._-...nm-.-_a—— Dbk X T PR S-S Sihnil. 4

56. 5ri‘Tulsi Choudhary '

Assam Circle

PSiue.Cachar Mo Dl-Trg, aed. 3.17.06.
57. Miss Mousumi pas |

8. 5ri Dipak’ Ranjan mas

59, u Biswariaéh xb

50 " Kripamay Nath

61, " - -Xmpa Rongmai

62, . Gautan Chanda _

63, ¢ -Tapés umar Chakraborty

§£9§~N99992_E9:_9~Z§Z§ZS§_EY3_”td- 2.12.96

64. . 8ri Ranjit Kumar nBarik
55, " lfrddip Kumar xebnath
L@GT7 " Nripen Chandra Nath
67. Hiss Milmil evi | |
§£E§"E@EEBQQEE_HQ;_DZEZEEQZSQEEZSD_EZ:-QEQ

68, 5ri ulen Chandra Gogoi

69, Budhin saikig
70, n Lambeswar Narah
71. Miss Mouchumi Gogoni
72, Jyoti. Rekha saikia
13, u Mayri Gogod
T4+ Bri Makhan Chandra Nas
Aog
A e
} T : e B

—.——--_-_—.u-—-o.--..---——--.-—.n—.—u—--a——n-—--n—.

.Dﬁa o

295,

- e e e ed

=21

SPGS.Sdharsa

n EE A
SST'0s Ranchi -

Chapra Ho

d._12.12,96,

O b e oo ot a

3~25

‘Danmankhi go

A o e > o S

n-28

6s12,96,

S e e ey

n=-30

Ge

SSits l—“_atr.lba'

A~14

A-16

A=25
n-2

B~d0 ‘Madubani o

A-4 'Nelampufbazar sC o
a-23 ‘Manipurbacan sc f
A-33 Iatherkandi ge

. =24 Hail akandi so

n=26 ° Malur so

D~31 . . Kalain S0

=32 “ranchram se

Si'¢s Nagaon

2 3:12,26.

- a.

A=22

SICs Dibrugarh
A-31 "
A=32 !
3~5 , "
3=6 "
13-7 "
n-27 "
(Contd ..., )
— w& ‘ ro - b
B L.
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l.‘;-q'n_m»-—nm—'mmg:—--‘uu mmmmm -a--«namm-- v -.u-m-moaa-m-me-m-‘-u-mnmnm-nnmw:-—-w-c-.ow-u
§.1f.0§_§9.%%29£.i...23952929_-&79:._9@:29[-9134225.,s.iﬁﬂzgéalzgiéé- N

A . R | R | N
75,7 sri Mrinal Misra o S A=37 - - 8I'0s Nalbari Dc}\
7G, M Dinay Choudhury ' 0 A=38 3 o h
77, ¢ Malin Chandra Nath - o a=39. T e
78. " Munindra g B=20 - ow

b e R Ry T I e w8 v ovme ) e woms e cagy -o-—.-.-.-....c_..-.-.—g-.--a—«—.-—-n.m-m .

Si0s_Darrang N2 . B1=2/G/ch vITT, dtd¢32;12°96.-

79. Miss Rimli Borah L he12 - Dhenkiajuli so

80, 3ri Dinn.Gogoi - - 13-30. '_5 Mangaldai Ho

SEOs_Goalpara no, DZA~23[VIII, dtd, 9.12.96,

_“nmmwxm-—-m-aﬂnmmmm—ncﬂ - orw oru o —.w-mn..-r--n—mm.-—-n-wm

31, ¢ Tapan Ranjan Kalita N-39 .' Jamungurihat"sq

82. s3ri Amarendra Ro 13~-37 .. SP0s Goalpara

Note : No froc boarding was provided to the officials by this Centro

7T and they had their own arrangements for: this, For lodging
service charge have buocn rcalised from the officials,

The traineeg Learing Roll No. A~2,6,5,7,11,15;26,27,28,29,30,3,10,

17,8,9,12;19,24,35,35,34,21,41,4,23,33,14,16,25,22,31532,37338939-

B - 9,16,10,23,11,3,14,36,41,1,20,15,22,19,13,8,21,25,28,30,40,24,

26,31,3232,5,6,7,27,29,12,38539,37 have been paid'Tréining allowance

@ Rs4 660 + 1049 (159% DA) per month, : SV

b ‘ . ‘ ‘ Sd/%' ,
( XK. K, Sinha )
Y. Director
Dostal,Training centre

Copy to ;- ' ‘ Narbhanga=846 005, -

1=g )= The cpMe :- w,p3, Circle, Calcutta, Assam Circlc, Guwahat i,
' N.E. Circle, Shillong, nihar Circle, latna,

5)~ The prs Nagaland, Kohima ‘

6=35)= The Ssros/sios ;- North presy., North Cal., Bankura,

Murshidabad, Durdwan, Howrah, Sharmanagar, Arunachal |
Iradesh, Meghalaya, Giridih, Hazaribagh, Gaya, Sitamarhi,
Shagalpur, Aurangabad, bturnca, phojpur, Saharsa, Ranchi,
Saran, Patna, Monger, Madhubani, Cachar, Naogaon,
Dibrugarh, Nalbar: Borpeta, Narrang, Goalpara,

36=37)- The Acoountsg Branch, p7co Jdarbhanga, - :

33~120)~ The official concarned,

121-130)~ 3 Pare,

| Dy, Dirckead 17
‘Postal Training Coentre
darbhanga=-846 005,

~XTK/ -
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T THD ﬂfle oF Yf"m‘\JﬁlCﬂS WxCAQN DN.,NAQADN~7820011

v oppLcs OF
the 2md Dec /96

/ £xom

“;/ :
Mem® ﬁﬂﬁBW/Z/G/Ch,Lvi ptd. 1t NAFJOH,
: o in T&rSﬂlnCC nf tre cixcle folcc,Guwthtl
memnn "O.Staff/\ﬁ ;/q6 at. 23/11/96 the fﬂllPWLng Deparﬁmentdl
f:xanXJ an A bgldel Cdﬂ didutes 4T€ here dlrected tn join
ih quncthn Lr\)nlng for Pactal Asclvt ant as.shqwn.belﬂw, R
1pe beainlog of Dbpartment;l afficials will be- cnhmenccd'fr m
29/12/96 for omtslder and idates.. _
are direcfed
pne 4QY

17/15/06 and
cials and c&ﬂdldates

% ' - The nfil
\ 0 report O the . pogbal Pyaining centre, ,
- uhoad.of the date nt cnrwonccmen nt the fralolng Session
i #1 th Foeg 48 Sh‘“wn in the anclns od mnomre-i Lllﬂfl[LfW‘l.“\ih
‘ roqul red arcumaL /belnnglng~ ~te. They chmild nnt tdke dny
! .f@P]]V HHmbC“.Vj-hikhp“'thvfhp trdlnlng Contre.
' | ﬂiijib““ﬂﬁﬁl,giﬁlcl&ls - »f~ o
1. e Tl K. ﬂ(hdl Yl {-,Y‘n A ROV LDiPh\i' s OOV Ta ’oru\mee. L«Pnsmdn
. gaxd DRDRE achariee; Thetman , DDA g QoW pa trainees -
3. cn Tl Ka*t NS Cayau Py aimea ‘H&Lbargaon a.now Pa trdlnee.
QEEELQEI;QéﬁékéftPS :
1. shrl Fanid b kr.nd;lk, Ta lelnoe 2% ﬁ&pdhn 1.0,
éfﬁﬁf gpyd WYATRO ¢h. Nabhs 1o Tralnee a% Waguon ".0.
% (nri Prad ] Kr,D@bnath, }B.lfJLnGG, Fupahi S 0.
b 4. Wies Jllm\l Devi, T4 Truinee, D phu H.O.;.
N ) . .o '. (
’ B. Hua&rl Xa ) Gb

nyk/@ﬂujﬂ S . gurdt. nf Pos’t ﬂfflces,
| : . | | Nagunn Dn.,ng b jéfiﬁ;;V»

—

N yma Shen and nec ,arary actinn B0 %

NEEANES Liﬂ
eial, /candldut

e c°ncerned.A

’ o AT Tee 0ffi
- @ot4) B/Ts -
16) me Chiel }nctmj‘tpr Canﬁr4l(stdff), ageam .
y . A A gircle, Cug@h&tl. B '
g 16) The. ]LLQCL?Jl, Postal TTJlnlﬂg CeﬂtrPlDarbhdn?d.
NJP&OH/DLPHH BH.O. -
vxsion.

PO”*mdhtOT,
eat SuDﬁDl

DlrnyﬂﬂﬂPO ﬂ&g&nn d

i7-18) Tee

A\C}—’ZO) ASTOs,
| 2.

Cnntd.......
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21~ 22) The. SPM, Hdlbdr?d“H/Rupdbl S. 0 ,if,V.f;;},if
2%) Accnuntdnt ElVl (‘i'i:.ce, ’\Iagdnn . “ P

24-25) 0C/Spare. e R
S : Supdt of Pnst Office S %

Nagann Dq.,ngqon—782001

———

.ANWPXULF—L (fnr the ﬁfilcldl_Lcdndlthes cnncerﬁod)‘,zﬁjV
Heads e Fate nf quuctlon fpe ‘?“,{]y;jwn Co

mesy dwes T L s 400,00 - 0N UL

10. N L T P I

C b

!

]

4

Mess Developem nt o o Bs. REREE )

elfare . .. .- -k 20,005f:';4“3 e 8

Lecreation .0 T o "',B. .00 L T T o

Library S C B 15000 T %

cerving charges. '~ *@. 15.00 el S
) ‘ k. 480. oo;f‘z*1'-‘<- R

»

*

The tra;ne 8 w111 thp tn pay tho abnve sum ,11w~[‘ o
at fka'tlme nf ddm1a51nn at the PIC, Nnsquitn netfdnd netress: . - j
- are avallable in.the Training centre for the. trainoos. The - . 1
trulnees mJy bring their bedrqheeta and plllnws w£¥ﬁ tbem.,-;”*“f' o

' Nn loave nf" any klnd W’lll be grdntnd by the - ,
P %n uny trainee for whlch they chr\uld nnt dsk for _my -
Jeave whlle in- traxnlng S R | o A;

£00 - L o d
v - . . B . <, DIPR
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'DEPARTY T OF POSTS : TMDIA

OFFICE CF THi SUPDT. OF IODT o::xc 1S, MAGHOIT D, MAGAQT1-782001
) A 3 ~ To | I
: _ A s 1-2, The Post.aster Nagaon/Diphu H.O.

3-6, The Gfficials concevned.
; : o '7-10, P/Fs of the’ officials. .
, : ' 11-12, Tho SPM, ualbarqaon/bllghat o.O.
13-15, 0C/Spare.

No. B1-4/11/98 Dated at Magaon {fissam), the uth September, 1°°u

L
! Sub - Conllvm tion annlnwtlon fo; PAs held on
03 05, 8 - announco~fﬂt o fult th”JOOf.'

An extract of the COt's lotter Mo, ABY G/qtalf,Con/
v,onf/98 dated 27,08,%8 on £1ie- above subject 1s raproduced boelow

for information anca neccss$ary action. vns names of CandldquS
,ho have come out SUCCGSSLUl in the above cited oxcnlnaulon are -

shcwn in the extract in r: . this <ivision,

. sd/-
( A 1., BISVWAS )

9 /\ ‘. . ' \
.éi;é:é%i;/,é> . - ‘Supdt, of Post Offices
IR \| - 1
ASD Q) . ‘ . Hags fon Dn. Nagaon 78200

| Magaon Dn, L\xagaon—-'id.’zom
I AN :
Cepy_of Lho extract referred to above

Forwarded by ¢

Community Rall Number

Y Nagaon Dn, - 25, Jitendrg Jha - CC - Ngg-1/0N/98
; 26 QanJ‘L Kr, Barik OBC | Ncg~5/ﬂ/98
7. Nripendra Ch Math OBC Ngo-é/M/98

28, Pra01) Kr. Debnath ORC Nga—-7/M/98

Name of Division MName of %ho "Cwndld ate

od -'

{ 1 PAL Pgnqg¥i§éle )

- 0/0 CPLF ¢ GUYAHATI-A

’ _ Sher Mﬂ /ﬁ-(@eg« CF cAOlK
pAa- @,/M'u H7

(D”ﬁ . . ., $
2“|

(N

o

5 » . . ) .
L I C - - Y a4 ’ L f‘ - T . .
- S O U 3 : nipd 'x‘qaﬁ-‘ . . 3 [ - s
Lo Ce e e ._.,wm,,._ﬁ‘ SANSAN by . g . 1 . Wt :
) i AL s R, . ,/f\\_ - X ” ' ] ¢ / I

g g e -
e im e mrpmmyare



' oy : : 1, : - BRAREL L T LR

&/{ia&',fwmv ¢ " ,J.“I? - ' | .+ eedy ‘,.,:.., | “"“”‘"‘»' ‘.v;..'..::.,w.w":.:;r | \‘
/" Z/;: | . . g \ ______j,/ (b Y
- R hu%ﬂmmNIOFEOMB SCINGIAC L
s . OP}ICE OI" THI SUPDI. OI~ POST OLFICTS N(\GAON DN N[\GI)ON-782001
-/ : R '
/é?@f e ‘szNo.. 0ch/Comp~fxg/Nagaon/OO~01 Dated at I gaon, the 15, 05.200i ‘-ﬂ
1 R “In’ persuation of rthe C.0. /GH lotter No, Toch/1~64& “”?ﬂ'
do - 2001-02 dated 03,5 2001; the following officials are-ditected ;y:;
i S to) attepd the, tralnlng as detailed polow: scheduled to QP held . L
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From - To ' .
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' ;o . - o _ : ¥ Ayatullah, PA, Nagaon H.0,
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S L 2 . " Nalini Kz, Boro, PA LumdingSO:
? g 11 o 01/16 6o 01 Sanchay Post 1, ' Dinit Rorahi~ir>-3 PA Ngg HO .
- oo 0| 2e Y Abinakh.Deoraja<y #A.Diphu HO
.14 6 01/16 o 01'1A‘ mdom 1« " Nabaranjan Balragl A Ngg HO
S S - 24, " Sushil Basumatary PA,Diphu HO |
o -18 6 01/23 6 o1¢‘-_ ~dom | 1, W Sarbeswar Nath,PA Ngg HO - '
o ‘ S T '25':“ Ramani Mohan Das - Ngg HO
;o ' 25.6;01/30mc,o1~ Sanchay Post "'Jogendra Kr, Rabha PA/SBCO
L S S (f01 SBOO only) - 7Nagaon H,0. ~
T : 2y W Chﬂrdﬂﬁ Ganguly A/SBCO Dlphu 5
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. e 23 7.01/28 7 01 Meghdoot 98 | 1} fws, Subarnalata Bopah APM Ngg HO.
| 'lﬁ S w+ {(Suporvisors | 2, 5ii Birendra Nath Bordolod - . . '
o .;,y.u j' - having more 1 _ , : M Ngg HO -0
. yor - than 5 yrs, L ﬂ'v;-..”. S
; N . ‘s@rvice S T e RS
Co e 30, 7901/04 8401 Ms OFFICH 1, Mrs. “Sabitadl. Patox PA va. Offico
i e N ) i . Je -+ -
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; S . . - 2. " Ratneswar Saikia R L
£4§,~: 13 8¢O1/18 8. 01 . édo«‘ ‘ 1; " Suryya Das, 'PA Raha S.0, .
' : % . 2 " M adan Deka, PA Lumding SQO ‘
: - ga". 29.8,01/01.9, 01 Ms Word 1, " D.S, Borah Ph,Dyl Officc tyy
‘ {4 E , 2, % LM, Bora - —do= .-
L “88@,9,01/08,9,01 Meghdoot 98 1. Miss Kashmiri Sarma, PA Ngg HO
AL AR , S 24 Mrs, Purabi Samia © - . wdom.
’ S ' ; - : 1 ' Cont‘d 00.0000000.c¢2
4 g/“x ’ ';’&;f )
"t . * _,_C‘J ‘ ¢ o M‘ﬁl‘gé .wﬂk,.‘ »"/\r\éﬁ' P.J;&‘@".O o ,J
‘ e it T e




-wmm,."'mu ﬂr‘ "mt'w'##‘!ﬁ’¥lm*¥¢» RTINS

. = ” 1e
. 24 9 01 2.9 9 0‘1 £ de!m 1

. o . f (Euporvi so.rs)Z.

I 01 10,04/6,10,01.Mnghdoot 20001

B \for S0s:only) 2.0
08j1omg1/1391o

fﬁ,;,oa/zz 9 o1‘

.,(‘1 MoghdootQOOO 1."
/4

05»11 01/10,11,01~Meghdoot 200073 14"
TR (for SO staff oniy)Q “
»01/24 11 01 Meghdoot 98 et i
o ol

: .,»29.
g
62,

U

V‘f"x.
0w

T

| | . rtick Gayan
' at ‘one' Hoste], g bain
01,05@20 012t 0/0° trﬁ,DDA()_g uwahatiAHChenik thi

,s'
’
T »{%.—_
g _, —(’1 L e P k 56“!-‘(&.1.

. . T e o e mam T P
cmidei mes W aews g w0 L 2
Y ia plaeg Wit et St del o
Ny 6 St

.wfoz: SPMs ,only )" 24" B

10MI'50

. .-‘;Supdt
Nagaon

TN 7]

B wqgeyy

Sushil La=U

i
" Uigee e

b-Tanks J”d U padhy ay.

fSwamJ ‘Koe' Nath,

‘Mon® Kxg. rSeal,

L. Aliy
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NAth PR, Dipha o |
ary PA Diphu 1\ i
Ph Ngg HO \.\' !,
Satyabxu»a.‘fMud 1, PA " Zdoe \;
Chona_Ram' Tag, AM Nagaon HO . \
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PA" Morigaon SO Iy
Ay Lumding SO i
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Kalit
Nabin Ch0 Saxkar

Nitumoni B
Mo humi hu
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Please relleve

- office arrangon

fho Chiuf Postm

by,

Nagaon/niphu HO
leve tho off1c1al
goment without fail

g/Morlgaon/Rahu S.C
the officials accor
ont without failw

, -

i
oy
'

.The officials concorned for information.

“The Postmaster,
cwill Please rel
" on offico -arran

W-The saw Lumdin

for infn, They
accordinglg&

; who will -
dingly on

astor Genur

al (Tech) Assam

Guwahati for kind

info
Tech/ 1w 64/200

The Postmaster Gencral (Tech)

for kind info

Staff), u/o the CPMG,

rmation w,r.td
1=2002 dtd 03, 5.01

"Assam Rogion,
rmation,
Assam Circle,

- The Incharge, CTC, Guwahatiwﬁ for information,
f le Office, Nagaon,

Supdtg of

“Nagaon ﬂn.
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CUFICE OF

No, B-165 Dated at Nagaon (Assam)-782001, the 23. . (AR

@

SR

DEPARTHENT OF FUSTS @ IiDIA »
THE SUADT, CF 08T OFFICLS, THAUAGH DI, WAGHON-782001

\

" Whereas a disciplinary proceceding against Sri

Nripen Chandra Nath, Sub Postmaster, liamren S.C is:

contemplated/pending.,

Ndw, therefore, the undersigned in exercise of the

powers conferred by Sub-rule{(1) of Rule 10 of the Central Civil
Services (Classification, Control and Appeal) Rules, 1965, ' ]
‘hereby places the said Sri Nripen Chandra Nath under suspension
with immediate effect, ’ ' .

Tt is'fuifher_ordered that during the period that

£his.drdérxshall remain in force the headquarter of Sri Nripen .

Chandra-Nath, Sub Postmaster, Hamren S.0. should be Hamren and-

- the said:
withqptﬁd

Copy £3'3+

- bq\ﬂl. Nt

Sri Nripen Chandra Nath.shall not leave the headquarter
btaining the previous pemission of ‘the undersigned, -

v Supdte of Post Offices O S
Nagaon Dn, Nagaon-782001 & .
) B

o Sri Nripen Chandra Nath, Sub Postmaster, Hamren S,0, -

Order regarding subsistence allowance admissible to
him during the period of.his suspension will be .*
issued.separatelyo ' ' Lo

'Supdt, of Post Qffices i ... " .
~Nagaon Dn, Nagaon-782001 " =’

4%
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S %EPARnWENr.OF POSTS & INDIA S
OFFICE OF THE SUFDT. OF POST OFFICES, NAGAON DN. NAGAON..78200 4

Memo No. F1/Misc/01-02 dated at Nagaon-782001, the 27,03.02s

$ri Nripen Chandra Nath, Sub Postmaster, Hamren S.0
was placed ‘under suspension w.e.f., 22,02.02 vide this office
memo no, B-165 dated 22,02,02. ; :

. 2% Srl Nripen Chandra Nath, Sub Postmaster, Hamren
SO, during the period of suspension will draw the subsistence
‘allowance at an amount equal to the leave salary admissible #x
to him as if he had heen en leave on half pay and in additien

dearness allowance if admissible en the basis of such.leave

“salary, : R .
3. Each claim of subsistence allowance would be

supperted by a certificate by the Govt. servant to the effect

- that he was net engaged in any employment,  kusiness, professioen
‘during the period to which the ¢laim relates. ..,

’ 4o It 135 further ordered that. so.leng, the period of -
suspensien shall remain in ferce, The headquarter of. Sri Nripen.
Chandra Nath (under suspension) should. be at Hamren.and the said
Sri Nripen Chandra Nath shall net leave the headgarter without .
obtaining prior permission ef the undersigned;

-@W{wAme;,
Supdt, of Post.Qffices...
Nagacn.Dn. Nagaon-782001

st Islizipen Chandra Nath, Sub Postmaster, Hamren.S.0

e

2e The Postmaster, Biphu H.,Q for information..He.will . .
kindly ensuxe,qo;rectness.of-the”cextificatp furnished

in para. 3. above . kefore, drawing and, dishbursing the’

subslstence allowance, - CEERA -

3. The DA(P), Kolkata (Through the_Pdétmastpr@SDiphn‘HO)o
4o P/F of the official, . S .
50 0/00 . . ‘ 1 "

8= 7o Spazes,

!

Supdt. of Post Offices
'.Nagaqn Dn. Nagaon-782001%
v‘/. o ‘e _l- .
ny]v .
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VAR © DEPARTMENT OF FOSTS 1 INUIA
S OFFICE OF THE SUFDT, OF FOST OFFICES, NAGAON L. HAGAON-782001
?/} ‘ Memo No B-va Dated at Nagaon (Assa.m) 782001, the 02,04,02.
i The following transfer and posting order is 1ssued
g . to havg immediato effect in the intereft of servicee
, Sri Nripen Chy, Nath, PA Raha, on rGVOCation of
suspens ion is transferred and posted as PA, Nagaon 1.0, -
]
i‘ ) 9:1.:(/
( He Ahmed )

Supdt. of Post Offices
Nagaon Une Nagaon—782001

1

Copyffarwgrd@d'fOr.1nformation'and necessary action'to_xa

,//ﬂe The official concerned,
2-B4 ‘The Postmaster Nagaon/Diphu h 0
4=5s The ~SPM, Raha/Hamren S.0.,

6o The Accttg Dvl Officep Nagaon,
T8 OC/Spare,-'

Supdt of Post Officos
Nagaon Dn. Nagaon-782001
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- DEPARTMENT OF POSTS ¢ INDIA = | |
OFFICE OF THE SUPDT. OF FOST OFFICES, NAGAON DN, NAGAON-782001

‘Memo Noo Fi/Misc/01-02 dated at Negaon (Assam),the 27,0302
| ORDER | | |

¢ . ) . - . ) !
Whereas an dr@er'placing Sxi Nripen'Chéndxa Nath, Suk

Postmaster, Hamren under suspension was made by the Supdt, of Post

Offices, Nagaon Dn, Nagaon en 22,02.02 vide this office meme'No..
B-165 dated 22,02,02, L S A S

, Nowy, therefo%&,-the undersigned in exexrcise of the -
powers conferred by Clause (C) of sub-rule (5) of Rule 10 of the
Central Civil Services (Classification, Contract & Appeal) Rules, .
ﬁ??ﬁ,therabylr@vak@s'th@ sald order of suspension with immediate
‘effect, L ST T T TR T SRR

. . * . ~

S SN
o t’/'/(/ﬂ;, Ahmed ).

- Supdt,..of Post Offices
. Nagaon Dn. Nagaon-78200 1
Copy t@- foo o . - L
-5 Sri Nripem Ch. Nath, Oftg SPM, Hamren S.0., (U/S)e

2o The Postmaster, Diphu H.O. ‘ |

3, The stgff Branch, Diyi Office, Nagaon,
40 0/Co N
\ NS
XTJMP ‘ALVrQQ ‘ D - - Supdt, of Pest Offices
- X F - . * Nagaon Dn, Nagaon-782001
g
4
A ,[
// / f/
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- SO A/X!

1o

The Superintendent ef Pest 8£fice’s,
Nagaen Rivialien, ﬁag@amg(haeam)

matad Hamxanailth Maxan°z@92,

Sub 3= 2tay&z for withdrawal my order ®£ auﬁ9enaiwm.
Ref 1~ N 165, aataa.zzsz;g@@z.
8ik,
| Hoas mmmkly and zﬁape@tiully X be@ to state that X was
daputed as S.P.M. at Hamgen Peat wﬁfias fez eng month ac@arﬁing te

5.P.285 vide No,l«70, éaaaﬁ ?1@12«2991 Magaen , ‘X jaineé at Hamren

- Pest @ffice on 26=11-2001 and released MNE. 3uhhuéh Seal Jte @xt@d@eé-

his leave £rsm one menth te thres montha, 1 haﬁ k@aﬁ werking &s

Seloite during thin p@ried (fz@m 2G¢h m@v.'ex te 22nd F@be°@2 ) I

T it

e R -

Q—-_—

?aﬁmar 80P oM Hr, Seal came en 1@mzm2@oa to take'chaxga of
the effice frem me with@ut any pseviaeus snformation . X reguested
him on that Gay te take sharge of the effice next~day (19«z~a@az)a
pecause of the fast that I shall have te esmplete my acasunts and
ethexa_ralavagté papérs. go as te enebling me te hand ever the ehezg
te Mr. 8. Seal,

én ?1«2«2992 8rd Tarua ah. a@za. Sxi dulal ﬁanﬁal.s BoX.
(H@j&&/‘ﬂagama) and others arxived at the Post ©ffice and foxaibly

dgaw er written statement fxem me, ﬁm 22-2.2062 At was seen that
Mr., S.8eal and his party eame with Police £orce and arrested me. Ande

- inmedictely aftax this eveart exder of Suspension wan. iatimated teo we
» and the said p&xty-ﬁsxmivly @@ﬂpalk@é te recoive the sugpensics erde

on the way te Poliee Htatien,

50,1 humbly pray you te make &n 1nquiry intm the mattex and
kindly te withdraw my esder of puspensien,

This is f@: faveur of yemxkind neeea@axy actien.

Y@uzﬁ(ﬁa thful y,//

g;‘ m%‘VJ*q ﬁ/ @ 5.P.MK, Hamzaen F@at B8ffice

0
*¥*A§j Gepy ‘gox infermatien v t=

namzen.

{1)The Birecter »f Postal Sexviee,s . Bibrugarhe,
(2)The Post Master Goneral, Bibgugarh .

L/a 5.0 .M.Hamren Pest 8ffice
Hamren, :

e v - gy . g ey 4
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Date 3 29-8-03.
To,

The Post Master General,

Assam Region,
Dibrugarh.

Sub 3 To strike off the sSuspension order

from the service Book.

sir, _
The petitioner begs to state the following

matters for kind and sympathatic order.

1. That the petitioner while he was working in Hamren
Division, he was placed under suspension on 22.2.02 by
the Superintendent of Post Offices Nagaon Pivision. This

suspension was made out of the personal gra&ge of the

Superintendent.

2. That no departmental proceedings drawn and no cause

of any offence was shown in the suspension order.

3. That the suspension order was revoked on 2.4.02.

But the suspension order was recorded in the service Book.

It is therefore, prayed that your‘
Honour may be please to direct the
superintendent @f to strike off the

Suspension Oxder from his service
Book.

Yours faithfully,

Copy to s- (Nripen Ch. Nath)

1) The Birector,

Postal Services, Assam Region
bibrugarh.

2) superintendent of Post offices

Nagaon Division, Nagaon.



' : oo g anmens e iz
I : vl\' L I T Yo i
A L %

P

R

G S. C
@ A. T. Guwahal Beack

et won bory

Sr

IN THE CENTRAL ADMINISTRATIVE TRIBUNAL

GUWYAHATI BENCH B&: GUWAHATII.

O..0 NO« 59 OF 2004
Shri Nripen Chandra Nath
- Versus =

Union of India & Orse.

In the matter of ¢

Written Statements submitted by

the respondentse.

The respondents beg to submit a
brief history of the case which

may be treated as a part of the

| | written statemente.

( BRIEF HISTORY OF THE CASE )

Shri Subodh Che. Seal regular SFM, Hamren S0
was on leave from 26.11.01 and Shri Nripen Ch. Nath, PA,
®ha SO was working there as SPM, Hamren during the leave
vacancy. On expiry of leave, Shri Subodh Ch. Seal procee=-
ded to Hamren SO on 18.02.02 to take over the charge.
Shri Nath did not hand ovér the charge on 18.02.02 and

asked Shri Seal to come on next day. Accordingly

Contdncocooco.
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Shri Seal appeared on 19.02.03, but Shri Nath once again
refiused to hand over the charge and warned Shri Seal not

to come again to take over charge .

Shyi Subodh Ch. Seal then informed the matter
to the office of the S. Posts, Nagaon. Then Shri D. Mandal,
ASPOs (IN ) and Shri T.C. Bora, Inspector of Posts, Hojal
Sub-Division were sent to Hamren S0 to arrange transfer |
of charge on 21.02.02. But Shri Nath refused to hand over

the charge of SFPM, Hamren before 010502

Phen it was decided to place Shri Nath under
suspension and accordingly Shri Nirepen Ch. Nath was placed

under suspension vide this office memo Nd. B~165 dated 22.2.02.

The ASPOs (Dn ) and the Inspector Posts, Hojai
Sub Division again proceeded to Hamren S0 and found that
office was not opened on 22.02.02 and Shri Nath was roaming
nere and there nearby the P«0o Then a FIR was submitted .
by the Inspector of Posts, Hojai Sub Division gpd then
wj.th the help' of police, the copy of sué:pension order
coqld be served to Shri Nath and then he handed over the

charge of SPM, Hamren S0 to Shri Subodh Che. Seale.

The past work of Shri Nripen Che. Nath for the
period he worked at Hamren $0 was verified by the Inspec;sor
of Posts, Hojai Sub Division and found no monetary imgu- -
larity against him. As such the suspension order was

_revoked vide this office memo No. B-165 dated 02.04.02

contdoooooococ’o
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and posted as Postal Assistant, Nagaon HO and Shri Nath
Joined at Nagaon HO on 16.04 .02.
-
The period of suspension was regularised vide

this office memo No. F1/Mise «/00~01 dated 19.08.04 and

ordered to treat the said period as "Spent on duty for all

i purposes". The difference of pay and allowances for the

said period has since been drawn accordingly and paid to

- Shri Nath on 27.05.C4.

-

 PARANISE COMMENTS 3

1. That with regard to paras 1, 2, 3, 4(i), 4(ii)
~and 4(iii), of the application the respondents beg to offer

' no comments.

2e That with regard to the statements made in para
4(iw ) of the application the zjesp,éndents beg to state that
the fxoxk official was placed under suspension on 22.02.02

' for refusal to carry out the ovrders of the Superior O‘fficers.
: Shri Subodh Ch. Seal, SPM, Hamren 90 was on leave from

i 26411.01 and Shri Nipen Ch. Nath B/A ®aha 50, was working

.! there as SEM, Hamren during leave vacancy. On expiry of

' leave,fxam Shri Subodh Ch. Seal proceeded to Hamren SO on

18.02.02 to take over the charge. Shri Nath did not hand-
over the charge on 18.02.C2 and asked Shri Seal to come

on next day. Accord:’ng_ly Shri Seal appeared on 19.02.02

- but Shri Nath once again refused to hand over the charge

and werned Shri Seal not to come again to take over charge.

ContdO sa e 0
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Shri Subodh Ch Seal then informed the matter
to the office of the undersigned. Then the Asstt. Supdt.
Post, Negaon Dn and Inspector of FPost Hojai Sub Dh, were
sent to Hamren to arrange for transfer of charge of SPM,
Hamren on 21.02.02. But Shri Nath refhsed to hand over
the charge of SFM, Hamren SO before 1.03.02. Then it was |
decided to blace Shri Nripen Ch. Nath under suspension
and accqrdingly-Shri Nath was placed under suspensioh‘under
this office memo no. B-165 dated 22.02.02. Regarding

specific mention of reason of suspension it is to be

]e.mentioned that as per Govt. of India, Ministry of Home

Affairs O« No. 234/18/65 AVD(ii ) dated 5.3+66, the
circumstances in which the order of Suspension was made
should not be inserted in the copy of the order of suspen~

sion sent to the officer to be suspended.

3 That with regard to the statement méde in

para 4(v§5 of fhe ap?lication the respondents beg 10

stété that the reason of suspension was not stated in

the suspension order as Per direction vide Govte. of India.
Ministry of Home affairs OM No. 234/18/65/AVDII dated
5;3.66. The official was placed'under suspensioﬁ for
refusal to carry out the order of the-Superior officers

and not in personal grude.

4. That with regard to para 4(6 ), of the application

the respondents beg to offer no commentss

Contdesesces
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5e That with regard to the statement made in para
4(7 )y of the application the respondents beg to state that
the past work of Shri Nripen Ch. Nath was verified for the
period he yorked at Hamren Se0. by the Inspector of P.0s
Hojai sub Division, Hojai and found no monetary irregularities
against him and as such the suspension order was revoked

vide this office memo No.B=165 dated 02.%4 .2002 and posted

' as B/A Nagaon HeP 0o

-

6o That with regard to the statement made in para

4(8 ), of the application the respondents beg to state that

* as there was no monetary irregularity against the official

* for the period worked at Hamren S5.0. as SPM, the suspension

order was revoked vide this office memo No. 165 dated 02.04 .02

# and Shri Nath was posted as P/A, Nagaon HeP«O. THE period

of suspension was regularised v1de this office memo No.

B e -

© F1/Mise/00-01 datnd 19«05 «2004 and ordered to treat the

?sald perlod as 'Spent on duty for all purpose e And the

e . - Lt

dues payable to Shri Nath for the said period has since

:been pald on 27 05.2004.

-

“T e That with regard to the statement made in pama

;4(9)3 of the application the respondents beg to state

that the périod of suspension has since been ordered o
be treated as 'Spent on duty for all purposes' no order
from any higher authority i.e. Respondent No. 2 & 3 does

not arige to strike of the suspension order from the

‘Service Book as it already been duashed from the Service

BOOko
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8 That with regard to the statement made in para
4(10), of the application the respondents beg to state
that the action of the respondent no.4 is not violation
of any article of Consitution or fules. Thé order of
suspension and revocation wés issued as per rules framed

by the Govt. of India.

e That with regard to the statement made in para
4(11), of the application the respondents beg to state
that the relief sought by the applicant is not proper
and;justified as the period of suspension has since been

regularised as per rule.

10. | That with regard to the statement made in para
4(12), of the application the respondents beg to state
that the application has no bonafied and justified ground
as the applicant’s prayer has since been fulfilied by

regularising the period.of suspensione
+

11. That with regard to the statement made in para
5, of the application the respondents beg to state that

the grounds for relief with legal prevision

12 That with regard to.the statement made in para
5(1), of the application the respondents beg tostate that

the action qf the respondent no.4 is not malafied and
illegal and there is no evil motive and design to harm

the applicant. The applicant wes placed under suspension
for refusal to carry out the orders of the superior officers,

which was considered justified as per rule.s As such o
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interference by the Hon'ble CAT on the action does not arise.

13. That with regard to the statement made in para 5(22,
of the application the espondents beg to state that the period
of suspension has since been regularised as "spent on duty for
all purposes " and as such there is no fear for the applicant

in his future service in promotion.

14, That with regard to the statement made in para
5(3 ), of the application the respondents beg to state that
period of suspension has since been regularised as "spent
on duty for all purposes " it would be no effect in service
book of the applicant. It has Quashed the order of the

suspensione

15. That with regard to the statement made in para
5(4 ), of the application the respondents beg to state that
the difference of pay and allowances of the applicant has
since been drawn and paid to him on 27.05.04 as the period

has ‘already been treated as spent on duty for all purposese

16 . That with regard to the statement made in para
5(5 ), of the application the respondents beg to state that~
all the dues payable to the applicant has already been paid,
there is no duestion of hardships to the applicant. The

impugned action is not injustice as it was done as per rule

under CCS(CCA ) Rules, 1965.

17 . Phat with regard to the statement mede in

para 5(6 ), of the application the respondents beg to state
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that the actions of the respondent no«4 do not violate

any article of Consitution of India as it was done as per

provigions of rules of CCS(CCA ) Rules, 1965 .

18. That with regard to the statement made in para
5(7 J» of the application the respondents beg to state that
there is no violation of principle of natural jﬁstice as
the suspension order was issued on justified ground as

vper rule.

- 19. That with regard to the statement made in para

5(8), of the application the respondents beg to state that
the # period of suspenéion has been treated és spent on
duty for all purposes has already been noted in service
book of the applicant. As such further orders from the

Hoﬁ'ble CAT does not arise.

20, That with regard to para 6, of the application
the respondents beg to state that invoking of the Hon'ble
CAT justification in this matter does not arise as the
prayer of the applicant has already been fulfilled and

nothing left fore.

21, That with regard to para 7, of the application

the respondents beg to offer no commentse.

22 That with regard to the statement made in para

8(1), of the application the respondents beg to state that

the period of suspension has since been treated as "spent

«—

on duty for all purposes” vide this office memo No. P1/Misc/

00~01 dated 19.05.04 the order of suspension is automatically

quashed
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23« That with regard to the statement made in para
8(2 ), of the application the respondents beg to state that
same as pare 8(1)} above. |
24 That with regard to the statement made in para
8(3), of the application the respondents beg 'ﬁo state that
the differences of pay of the applicents for the suspension

period has since been drawn and paid on 27.05.04.

25. That with regard to the statemenﬁ made in para
8(4 ), of.ﬁhe application the respondents beg to state that
the suspension period of the applicant has already been
regularised as per rule, it will not hamper the future

service or promotion of the applicant.

26 « That with regard to the statement made in para
8(5 ), of the application the respondents beg to state that

no cost is payable as all the prayers of the applicant has

- since been fulfillede.

27 . That with regard to para 8(6 PN of the application
the respondents beg 10 offer no commentse.

28. That with regard to the statement made in para

9, of the application the respondents beg to state that the
difference of pay and allowences for the suspension period

have since been drawn and paid to the applicant on 27«05 .04

29« That with regamd to paras 10, 11 and 12, of the

application the respondents beg to offer no comments.

Verifica‘tion cseossen e
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VERIFICATION
I, Shri Redasmd v Manael » Superintendent

of Post Offices, Nagaon Division, Nagaon, do hereby verify
that the statements made in paragraph
of the written statement are true to my knowledge, those

made in paragraphs being matter of records

are true to my information derived therefrom which I believe

to be true and.those made in the rest are humble submissions
before the Hon'ble Tribunal. I have not suppressed any

material factse

And I signed this verification on this th day

of 2004,

Dapfid ey

R IR/ Nagaon D
e/ NaéNa?n 782001



